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[Shri Suresh Kalmadi] 
Sir, most of the IAF pilots are very 
surprised at the action of the Govern- 
ment. Mirage-2000 is a plane capable 
oi intercepting and destroying any 
known aircraft existing today, whe- 
ther in service or in proto-type stage, 
whether flying at a high altitude three 
times the speed of sound or over tree- 
tops. Just 40 of these aircraft wiU not 
meet the requirements of the IAF. The 
expenses involved to get the infra- 
structure for servicing and various 
toolinj; would be high for only 40 air- 
craft. 

Sir, the Russians have succeeded 
in easing the Mirage out and are try- 
ing to sell Mig-29s. Though it is a 
good aircraft, it cannot be compared 
to the Mirage. It does not have the 
Electro Counter Measure (ECM) for 
evasive action against enemy missiles. 
It is a most important thing that the 
ECM is with the Mirage whereas the 
Mig-29 does not have the ECM for 
evasive action against the  enemy 
missiles. The ECM is the main fea- 
ture of the Mirage which makes the 
Mirage number one aircraft in the 
world today. And yesterday we just 
concluded an agreement for the 
MATRA missiles to be fitted on the 
Mirages. With the accident rate in the 
IAF which is high, how long will 40 
Mirages last? What wiH we do .with 
the Matra missile then? Who wiH 
deliver them—the postmen? We should 
have gone in for indigenous manufac- 
ture of 110 Mirages. Are we going to 
put all our eggs in one basket? Are 
we going to do all our shopping with 
Russia or are we going to have three 
or four sources for our military equip- 
ment is the question. Before we go in 

for Mig-29s, let a study team enquire 
as to why there are so many accidents 
fn the IAF on the Mig-23s. And what 
does the Government propose to do 
for the ECM in the Mig-29s. 

Lastly, J;he Soviet Mig is casting its 
shadow over the French Mirage, and 
the Soviet lobby is working over-time 
in India and they are very keen that 
Shri Rajiv Gandhi be made the De- 
fence Minister.  It is going to happen 

soon, and especially it suits the Con- 
gress-I, as Shri Rajiv Gandhi as the- 
Defence Minister shall have a Defence 
plane Mt the time of the elections. And 
as far as the Mirage is concerned, I 
think, it shall always remain a 
mirage. 

THE   ELECTRICITY   (SUPPLY)   AM- 
ENDMENT  BILL,     1984—Contd. 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
ARIF MOHD, KHAN); Mr. Deputy 
Chairman, Sir, section 29 of the Elec- 
tricity (Supply) Act, 1948, as it stands 
at present, provides that 'every sche- 
me estimated to involve a capital ex- 
penditure exceeding one crore of rup- 
ees shall, as soon as may be after 
preparation, be submitted to the Au- 
thority 'for its clearance'. The Autho- 
rity, on receipt of such schemes, ex- 
amines from the techno-economic 
angles before it accords its concur- 
rence. 

In the existing procedure, schemes: 
costing upto rupees one crore are not 
referred to the CEA, these are direct- 
ly included by the concerned States/ 
Undertakings in their plan proposals 
submitted to the Planning Commis- 
sion. Planning Commission considers 
all such schemes for investment ap- 
proval keeping resource position in 
view. 

The schemes involving capital ex- 
penditure of more than rupees one 
crore are statutorily required to be 
submitted to the Central Electricity 
Authority for its concurrence. The 
CEA before giving their concurrence, 
are required to carry out detailed- 
techno-economic appraisal of the- 
schemes and ensure that these are 
consistent with the overall objectives 
of power development and represent 
the optimal options for meeting the 
requirements of powers in the time- 
frame envisaged in the project reports. 
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Sir, the technical examination ot 
power projects is a complex exercise 
and "involves various disciplines like 
hydrology, civil design, electrical de- 
signs, geology, etc. In the case of ther- 
mal projects, the CEA examines and 
has also to consult the Department of 
Coal for coal linkages, and the Minis- 
for transportation of 
fuel, wherever it is applicable. The 
multi-purpose river water projects are 
first appraised by the Central Water 
Commission, whereafter the CEA ex- 
amines : s the proposals, in 
so far as these relate to power gene- 
ration. The recent    addition to the process 
.pproval of the projects is apprais- 
environmental angle by    the of   En-. The 

CEA.   

[The     Vice-Chairman     (Shri J.  P. 
Goyal)  in the Chair] 

SHRI  R.  RAMAKRISHNAN   (1 
Nadu): Sir, on behalf 0f all the Mem- 
bers I would     like to    welcome ! 
J. P. Goyal, who is sitting for the first 
time as Vice-Chairman, and wish him 
a very successful ten he 
panel 
•of Vice-Chairmen. 

SHRI ARIF MOHD.  KHAN:  Sir,    i 
also join the hon. Member in welcom- 

The CEA endeavours to appraise 
the projects expeditiously. However, 
the actual time taken depends on a 
variety of factors some of which are 
beyond their control, such as, ade- 
quacy of i Ion carried out, 
sufficeny of apropriate data and 
engineering details furnished in the 
project reports, Often it is found that 
the project reports submitted by the 
project authorities either lack the re- 
quired details or there are deficiencies 
involving data/investigations etc. ne- 
cessitating back references to the pro- 
ject authorities for obtaining complete 
information. 

Sir, since the financial limit of Rs. 
1 crore in section 29(1) of the Act 
was laid down, there has been consi- 
le escalation in the costs of in- 
puts to power projects with the res 
that even comparatively small sche- 
mes are now not free from the re- 
quirements of detailed scrutiny p\ 
vided in the Act. It had been repre- 
sented by various State Governments 
and the State Electricity Boards that 
this limit should be enhanced. In view 
of the cost escalation, it has become 
necessary to suitably enhance this 
limit so that the State Governments 
can' implement relatively small sche- 
mes without obligation of having to 
go 
obtaining prior concurrence of CEA, 
which was originally meant of larger 
projects. 

After the propose^  amendment   h 
been enacted,   small  schemes   costi 
up to rupees    five crores    would not 
require prior concurrence of the C 
tral Electricity Authority and 11 
not be  necessary     to  go  through th? 
detailed scrutiny. It would be pos:;' 
for the State  Governments  and 
State Electricity Boards to clear th 
schemes  on  their own.  However,     it 
would still be necessary for these sche- 
mes to be included in the Plan before 
these can be implemented and. there- 
fore,  Planning     Commission's  eo>ir 
rence from the investment an%le wo 
be required keeping the resource po- 
sition in view. Thank 

Th-        -   - proposed, 

SHRI K. MOHANAN  (Kerala; 
Vice-Chairman,  before  I come- to 
Bill, I would    like to  point out 
unfair and unhealthy- practice of pi 
meal legislation. If I am correct, 
year  also  we  have    amend- 
ment to this particular Act of 1948, 
regarding formation of a reserve fund, 
or something like that, to the tune of 
3 per cent. Now. another amendment 
Bill is before us just within one year. 
My point is, as far as possible, the le- 
gislation  must be comprehensive. 
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This Act was originally passed in 
1948 and now 36 years have elapsed. 
If the Government considered some 
amendments necessary to that prin- 
cipal Act; it should come forward with 
comprehensive legislation after a care- 
ful study. I do hope that the Minister 
will take my suggestion into consi- 
deration,. 

The hon.  Minister has already    ex- 
plained that the objective of this am- 
endment    Bill is to      amend      section 
29(1) of the principal Act of 1948, en- 
abling the State Electricity Boards and 
other  power-generating   authorities  to 
execute     power     generation   schemes 
with a capital expenditure not exceed- 
ing Rs. 5 crores, without the sanction 
of the  Central     Electricity Authority. 
Sir,  in  the     principal Act,  this  limit 
was Rs.  1 crore. He has also explain- 
ed that this      amendment is in      the 
background  ot  price     escalation  over 
the last 36 years. As I said, the origi- 
nal Act  was     passed  in  1948.   If  we 
compare  the  price' position  and     the 
value of money as in 1948, with that 
obtaining  now,  the  present  limit     of 
Rs. 5 crores is not commensurate with 
the  rate of price    escalation; in fact, 
the  price     escalation     has  been  one 
hundred  times.     Therefore,  I  do   not 
think this amending Bill is going    to 
serve   any   meaningful  purpose.     Not 
only thatj it will not be possible    to 
execute   a power    generating  scheme 
with an    investment    of Rs. 5 crores 
only at the    present    juncture.    And 
then, installation of smaller units    is 
, not feasible in the    present position. 
Therefore, this Bill will not serve the 
purpose of generating more electricity 
to meet the needs of the country. 

So far as the State Electricity 
Boards are concernea, this amending 
Bill does not serve the object. After 
the nationalisation of power genera- 
tion units after Independence, all the 
State Electricity Boards in the coun- 
try are incurring losses and the total 
loss comes to nearly Rs. 4000 crores 
till last year. I am not going into the 
details of these things. But what 1 
am trying to point out is that the 
power generation projects need heavy 

investment. None of the States or tha- 
State Electricity Boards are now in a 
position  to raise funds on their own 
for  starting   or  installing   new  powei 
generation  projects      because   of   the 
financial constraint    which the State* 
are facing. It is my apprehension that 
this  amendment   will  encourage     the 
private sector to start small units for 
power  generation,   I   think,   encourag- 
ing the private sector to start projects 
for  power     generation will  create so 
many problems. In the absence of    a 
centralised policy of power generation 
and  distribution in the public sector, 
the whole    planning    process    in the 
country will be affected. In the name 
of financial constraint, if we encourage 
the private sector to instal small units 
on  their  own  to  generate  electricity, 
it  will be  detrimental  to  the     whole 
planning process in the country.    My 
apprehension is that enabling anybody 
to   start  power generating  units  with 
a  capital investment  to the tune     of 
Rs.  5 crores,  will  encourage  the  pri- 
vate sector to instal .small generating 
units. This policy is quite contrary to 
the  whole  approach     which we have 
had at the time of nationalisation    of 
power generation projects all over th* 
country. 

After 36 years of Independence, 
India's power generation presents a 
bleak picture. The present installed 
capacity being 40,000 MW as against 
50,000 MW targeted by the end of the 
Sixth Plan. Now, we are at the fas 
end of the Sixth Plan period. Th* 
actual generation is less than half 
with the actual supply reduced by 22s 
per cent that is, 16 per cent by way 
of transmission losses and another 
6.5 per cent due to thefts. We have 
to intensify the power generation pro- 
cess in the country on an emergency 
basis. In this direction, we are now 
concentrating on nuclear projects. I 
am not against the nuclear projects. 
But they have their own technical and 
environmental problems. 

Therefore, in the present day of 
energy crisis, development of hydro- 
electric projects    provide the cleanest 
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1 and cheapest source of power and 
this is a must in the national interest. 
Hydro sources in the Southern Region 
are almost exhausted except in Kera- 
la, which is the State I am represent- 
ing here. In Keraia, the sources are 
still there. We can generate more than 
2,000 MW of additional power during 
th« coming two decades. With a view 
to achieving this target, out State had 
already submitted nine hydro-electric 
projects for clearance by the Central 
Electricity Authority and the Planning 
Commission. Among them, the top 
most priority was given to the Silent 
Valley project. But unfortunately, our 
Prime Minister has silenced us in the 
name of environmental problems, in 
the name of ecology and so on. I am 
not' going into that. However, I would 
like to mention about some other pro- 
jects which are pending with the Cen- 
tral Electricity Authority and the 
Planning Commission- for the last 
so many years. 

The project report of Kuriarkutty- 
Karappara multi-purpo.se scheme was 
submitted to the Central Government 
in 1978. The next one is. the Kuttiyadi 
augmentation scheme, the project re- 
port of which was submitted to the 
Central Government in December, 
1976. The increase in the annual equi- 
valent oif power generation is 20,000 
KV at one hundred per cent load fac- 
tor. This will add 175 million units to 
the annual power generation in the 
State. Over and above this, this pro- 
ject envisages irrigation benefits to 
5,200 hectares of land. The project 
report of Kerala-Pandiar-Punnapuzha 
scheme was submitted in 1972, 12 
years back. The project report of 
Mananthavady multi-purpose scheme 
was submitted to the Central Electri- 
city Authority in April, 1980. The 
power potential of the scheme is 83.3 
mw. It envisages irrigation facilities 
to 12,500 acres. 

The project report of Pooyankutty 
hydro-electric scheme was submitted 
in March, 1981. The installed capacity 

of the project is 1750 kw. and it would 
add an additional power generation 
ot 175 m. units. 

Another one, the project report of 
Poringalukuthu Right Bank and Atni" 
rapally Hydro-electric scheme was 
submitted to the CEA in July, 1982. 
The project report of Malapuzha irri- 
gation scheme was submitted to the 
C.E.A. in March, 1983. The Madu- 
petty small hydro-electric project re- 
port was submitted to the CEA in 
March, 1983. 

These are some ol the schemes, 
feasible schemes, for tapping hydro 
potential of the southern region, es- 
pecially m Kerala. The project re- 
ports were submitted to the Central 
Electricity Authority and the Planning 
Commission 12 years back, and to my 
knowledge none of these projects has 
been cleared. This is how the things 
are going on in this vital sector, in 
this Key sector. The inordinate delay 
in the processing of the schemes sub- 
mitted by various State Governments 
for installing power generation pro- 
jects will not help the country. In the 
matter of generating more power and 
tapping hydro potential which is the 
cleanest and the cheapest method of 
power generation, these project re- 
ports should be given priority. This is 
my request to the Government and 
to the Minister. 

Coming to the Bill, as I have al- 
ready said. I am doubtful whether 
this Bill will serve any meaningful 
purpose in the process of generating 
more power when the country is al- 
ready facing power crisis. Investment 
on small units will not serve the re- 
quired purpose. I will not take more 
time as only one hour has been allot- 
ted for discussion on this Bill it is 
not very important also, but I have 
mentioned some of the things to draw 
the attention of the Government to the 
seriousness of the problem and the 
need to generate more power in chea- 
pest and cleanest way. that is through 
hydro-electric projects. For that tBe 
only State in the Souther a zone is Ke- 
raia  which   can  do  something  in the 
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field I would, therefore, request the 
Government arid the Minister to find 
out whether the schemes submitted to 
Ihe Central Electricity Authority and 
the Planning Commission by the Gov- 
ernment of Kerala from 1972 onwards 
would be cleared without much de- 
lay. 

With these words | I thank you and 
I conclude. 

 SHRI P. N. SUKUL (Uttar Pra- 
desh): Mr. Vice-Chairman, Sir, I rise 
to support this very simple piece of 
legislation whereby it is proposed that 
section 29 of the Electricity (Supply) 
Act should be amended so that power 
schemes up to Rs. 5 crores need not 
be referred to the Central Electricity 
Authority for their concurrence. As 
my friend Mr. Mohanan -was just say- 
ing, although he did not agree with it, 
in view of the escalation of the cost of 
inputs since 1948 it Was really very 
necessary, rather essential, that this 
limit should have been increased and 
since this limit is being increased 
from  one  to  Rs.   5  crores,   I  support 

this Bill. %y friend, Mr. Mo- 
4 P. M.  hanan  was  saying  that  since 

1948,    price    escalation     has 
been more than hundred times That 
is not so. It has not been hundred 
times—maybe more than Ave hundred 
times. But what I am saying is that 
is rather just and right that this 
section should be amended and sche- 
mes up to Rs. 5 crores need not be 
referred to the Central Electricity 
Authority for concurrence, because 
that Authority also takes a lot of time 
in examining these schemes. They have 
to examine them on techno-economic 
lines and this could delay the project. 
So at least up to Rs. 5 crores, this de- 
lay will be avoided and this legisla- 
tion as a welcome move. 

The importance of electricity in the 
modern world needs no over-emphasis. 
Whether it is a matter of industrial 
production or agricultural production, 
electricity has to be there and has to 
be generated to     meet  our    require- 

ments. It is indeed not a very happy 
state of affairs that even today after 
36 years of Independence, we have noi 
been able to generate as much electri- 
city as we actually need tc run our 
industries and also to cater to the 
needs oi the farmers and to supply to 
the public at large. Still it is rather 
gratifying to note that in the first 
quarter of the current financial year, 
the power generation has been more 
than 15 3 per cent;—i.e. from April to 
ed to the correspond- 
ed last year. And in this the 
thermal power generati increas- 
ed by 13.18 per cent and hydro by 19 
per cent   A total     gc of  15-1 
billion units is fixed for th i84- 

85. When we see that during the Sixth 
Plan period the target for electricity 
generation was 19,000 MW and we 
have been able to achieve only 14.5 
thousand MW, it shews that we are 
Pegging behind the target and all out- 
efforts must be made to recoup this 
state of affairs and to generate as 
much more electricity as possible. In 
the Seventh Plan perhaps 30,000 MW 
additional generating capacity is to 
be created and in this way perhaps 
that too may not be achieved by us 
So we have to loo,k into this matter of 
generation of electricity. 

It is indeed a very sorry state of 
affairs that almost all the State Elec- 
tricity Boards—excepting two or 
three Electricity Boards like Maha- 
rashtra and others—are in a very bad 
condition and all that they know is to 
increase the price and co.st of electri- 
city. They are going on doing this ever 
since they came into existence. Al- 
most all of them .are running at a loss. 
It is a very serious matter and must- 
be looked into. As I said at the very 
beginning, if we cannot generate elec- 
tricity, we cannot ensure industrial 
development as much as we want it 
to be. Almost 20,000 industries or more 
than 20,000 industries have suffered 
just because of short supply of elec- 
tricity. Very important industries- 
like coal, steel, cement-, fertiliser- 
have all suffered in the past and ^hey 
are  still suffering to the  extent that 
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we are not able fo provide electricity 
to them. So our Government must 
look into the working and the func- 
tioning of these Electricity Boards 
which are no doubt proving a sort of 
white elephant for our country and 
for our States. 

As regards the ills  of these    State 
Electricity   Board;     their   sickness 
due mainly     to  four     major  causes. 
Number one is non-utilisation of capa- 
city. None of these Boards which are 
running at loss is    aKe to    gene-:; 
electricity  to  the     installed   capat: 
a city utilisation is much less    a 
this utilisation should also be increas- 
ed. Number two is delay in the imple- 
mentation of projects.     The delay 
due to  so  many     factors.   Sometimes 
they do not get turbines or something 
1  BHEL and    others  because     of 
-availability. Delay may also be— 
as I said in the    very beginning—be- 
e of the delay at the level of.the 
rai Electricity Authority whici' 
new going to be curbed by this Ic 
lation  to  some  extent.  Number   three 
is poor financial management. Really, 
their financial    management    is very 
bad and it must be looked into seri- 
ously. The fourth reason is that      on 
public  institutions     there are    heavy 
arrears. This is the case with all these 
State Electricity Boards.  I know that 
in the case of the UP State Electricity 
Board, as much as Rs. 25 crores     is 
outstanding     against    the Jai Nigam 
there and like that against so    many 
autonomous bodies, organisations, cor- 
porations and even the Government of 
India may have to pay something. 

SHRI ARIF MOHD. KHAN; No; 
they have to pay. 

SHRI P. N. SUKUL: So, there are 
the problems. Somehow it must also 
be ensured that there are no arrears 
outstanding, at least against public in- 
stitutions, of these State Electricity 
Boards. 

Today, Sir, the situation is thai 
shortage of electricity is  supposed xo 

be  eight  per  cent.    While   transmis- 
sion losses are to the tune of 21 to 
per cent, pilferage is  supposed to  be 
, of the order of 30 per cent. Our friend 
Mr.  Mohunta,  was talking about Ha- 
ryana -earlier.    In    Haryana   alone— 
there was a report—20 lakh units 
being pilfered.    So much of pilferage 
is  there.     So,  Sir,  what  I  suggest 
that   there   should   be   more   effect i 
check on transmission losses, pilfer: 
etc. 

Now, as regards the question of ge- 
neration, I must say that the cheap- 
source     is  water.    So,  hydro-electric 
generation  has  to  be there-and  not 
macro  projects  which  involve  tonn 
of  mone.    Mini   projects,   micro   p 
jects  have to  be taken up more  a 
more  and that  way we can generate 

ore electricity and without 
vesting very huge' sums.    In this 1 
nee ion I  am happy to  say that yes- 
terday our  State Minister was telli 
■us  that  the  potential of  micro-hyde! 
power  generation . in   our   countr, 
estimated   at  5,000  megawatts.  Today 
our total installed  capacity is  of the 
order   of   159     megawatts  only.     So. 
there is very big scope.    This is a 
the   installed  capacity   and  they   may 
not be generating up to that capacity. 
There may not be total capacity uti- 
lisation   and     it  may  be   around 
megawatts.   So, as against 5,000 mi 
watts we are utilising only 100 mega- 
watts.    So,  this   has  to   be   explo 
and very many micro  hydel projects 
have to be installed, at least in all our 
hill districts.   Whether it is in Jammu 
and Kashmir or Himachal,  in UP 
Assam,    in Meghalaya    or Arunachal 
Pradesh,  we  must    be  flooded    with 
these micro  hydel projects,   and  that 
-   will go a long way to fulfil our ni 
for the  generation of electricity. 

Sir. only yesterday our Energy Mi- 
nister was good eno,ugh to indicate 
that our country has also gone in for 
a research and development program- 
me in collaboration with the Sc 
Union to develop 500-watt solar power 
plants to operate water pumps and 
storage batteries.    It   may  not  be   a 
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very big thing, may be a small plant. 
But if such plants are developed and 
hundreds and thousands of them are 
used in the country, they will also 
go a long way to meet our require- 
ments of electricity. So it has also 
to be developed as early as possible 
and as many of them had to be in- 
stalled and used as we can. In this 
connection, Sir, I will also suggest one 
more thing. Last year we had a very 
big fire accident at Obra plant. Every 
now and then some aefects were there 
in Hardwaganj and Panthi plants. As 
regards the Obra incident, I had talk- 
ed to some top engineers of our State 
Electricity Board, and I am personally 
convinced that there was a lot of sa- 
botage there. That was the result of 
sabotage. The report of the commit- 
tee that was appointed to look into 
that incident has not yet come out. I 
do not know why the State Govern- 
ment or the Central Governmen! is 
not keen about making that report 
public. It should be made public so 
that people can know the actual rea- 
sons responsible for that sort of in- 
cident or accident and they are not 
repeated in future and proper secu- 
rity measures are taken to guard 
against them. So. I also say that our 
security measures at all these power 
stations must be tightened to their 
very best so that there is no sabotage 
no accident takes place, and there is 
no want    of electricity. 

In April this year, one day—per- 
haps it was 19th April or 20th April 
—somewhere in the transmission line 
between Obra and Allahabad some 
defect developed and three-fourths of 
the State was engulfed in darkness. 
Three-fourths of Uttar Pradesh was 
dark. So these things must also be 
taken care of. And this is what hap- 
pened in Delhi also. And that was 
perhaps on 19th of July. The inci- 
dent in Uttar Pradesh was on 19th 
April; and here it was on 19th July. 
There is something wrong with  19th. 

AN HON.  MEMBER:  Astrological. 
SHRI P. N. SUKUL: This is what I 

»m saying.   If the whole of Delhi can 

go dark all of a sudden and for hours 
together—and somewhere for the 
whole night there was no electricity; 
of course, in the VIP areas we could 
get electricity after two or three 
}   hours.. 

AN HON.  MEMBER: After one and 
a  half  hours. 

SHRI P. N. SUKUL: Yes. At 8 PM 
lights went off and we got electricity, 
back at 9-30 PM. At so many places 
it could not be restored like that and 
it was restored the next day. SOj if 
this is the state of 'affairs in Delhi, we 
can imagine what will be happening 
elsewhere in the country. This is how 
in our villages the farmers cry for 
more electricity; they complain that 
there is no electricity. In Uttar Pra- 
desh I know in certain places not even 
for one hour there-is regular supply 
of electricity to farmers. This is how 
we ourselves are responsible for noi- 
production or for stalling our agricul- 
tural production just as in the case of 
industrial production. That is why 
all-out efforts should be made to see 
that such things do not" happen and 
proper electricity is generated, there 
are no losses, no pilferage, no acci- 
dents, no untoward things. 

In this connection. I would also like 
to suggest that there should be a cen- 
tral grid, and for that we must also 
somehow persuade the State Govern- 
ments to accept the proposal of having 
regional electricity authorities. So 
many State Governments are opposed 
to it, they do not want it; but in the 
larger interests of the country, these 
regional electricity authorities must be 
set up and there should be a national 
grid of electricity so that we can sup- 
ply electricity to all the State uni- 
formly and regularly. I entirely differ 
from my friend. Mr. Mohanan, who 
said that he was opposed to genera- 
tion of electricity by private people. 
If the electricity generated in the pub- 
lic sector is not sufficient to meet our 
requirements, in the larger interests of 
the country—and ours is a mixed eco- 
nomy—we must always encourage pri- 
vate parties to generate electricity for 
public purposes. 
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Sir, as regards Delhi, as far as I 
know, a four-member committee was 
appointed to look into the causes of 
that' electric failure on the 19th of 
July. No report has yet been pub- 
lished T made available. The Mem- 
bers of Parliament are really interest- 
ed to know what the real causes were. 
Sc, I would request the hon. Minister 
kindly to make that report available 
to the people as early  as possible. 

In Uttar Pradesh, Sir, the hydel pro- 
jects are being neglected for want of 
proper resources. I suggest that the 
Central Government must handle the 
hydel projects of Uttar Pradesh, they 
must themselves take care of them so 
that there is no dearth of electricity 
on that account. Our Tehri Dam 
which is supposed to be the biggest 
dam of its kind, must also be com- 
missioned as early as possible because 
said that by 1990 Uttar Pradesh 
is going to double its electricity gene- 
ration. 

Also, Sir, in this connection I wiH 
say that since Uttar Pradesh has to 
give this electricity to Madhya Pra- 
desh, Bihar and to other adjoining 
areas, whereas in our State alone, as I 
was saying, we are not able to supply 
electricity for even one hour regular- 
ly or two hours to our farmers, so, 
first of all the electricity generated in 
Uttar Pradesh must be released Io 
those farmers living in Uttar Pradesh 
and working in Uttar Pradesh before 
it is given to other States. There is 
no regionalism involved here. U.P. 
is the biggest State and one of the 
most backward States also. At least 
our needs must be fulfilled first, and 
only then our surplus energy can be 
diverted to other States and other 
agencies. But, first of all, they have 
to harness and utilise it- in Uttar Pra- 
desh only. 

With these words, I support the Bill. 

SHRI D. HEERACHAND (Tamil Na- 
du): Mr. Vice-Chairman, Sir, thank 
you  fov giving me an opportunity to 

speak on this Bill. I am not going into 
details of what other Members have 
said. But I would like to highlight 
some of the points which my State is 
facing. 

Sir, the importance of electricity in 
any" country, whether developing or 
developed, cannot be overlooked. In 
fact, the per capita consumption of 
power is taken as one of the important 
indicators of the development of the 
economy. 

Sir, Tamil Nadu has been facing 
acute shortage of electricity for more 
than a decade. The State Government 
was forced to impose power cuts rang- 
ing from 25 per cent to IOO per cent 
intermittently from 1971-72 onwards 
to overcome the shortage. Tamil Nadu 
has a very meagre hydel potential. 
Most of the economical hydel potential 
has either been exploited or already 
it is on the anvil. The thermal sta- 
tions in Tamil Nadu were put to diffi- 
culties due to, several constraints be- 
yond TNEB's control. One is supply of 
coal. Quantity-wise, as against a link- 
age of 28,20,000 tonnes for 1983-84 for 
the Tuticorin Thermal Station, we re- 
ceived only 16,04,130 tonnes, that . is 
56 per cent. Similarly, for the En- 
nore Thermal Station, as against a 
linkage of 14,70,000 for 1983-84, we 
received 8,35.985 tonnes, that is 57 per 
cent. During the first quarter of 1984- 
85 the position has further deteriorat- 
ed, the receipt of Tuticorin and En- 
nore having come down to 50 per cent 
and 46 per cent respectively of the 
linked quantity. We are, therefore, 
left with no alternative but to ask the 
Central Government to allow us to, im- 
port coal at least to the extent of sup- 
plementing the indigenous coal and to 
have a further buffer stock. Sir, if 
the present precarious position of coal 
supply is to continue, we have to use 
oil to make up the shortfall. But the 
present price of furnace oil is prohi- 
bitive. This is because of huge im- 
port duty levied by the Gov-nment 
of India. I would request the Gov- 
ernment that oil may be made avail- 
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[Shri D. Heerachand.l 
aisle to TVicorin plant at a price equi- 
valent to supplied to, fertiliser indus- 
try. One more important point/ which 
I would like to bring to the Govern- 
ment notice is the coal which is sup- 
plied to us. The received at 
ther- 
mal stations continues to have a 
high ash content, far in excess. 
•which the boilers have been designed. 
This   apart,   huge 
and shale and other extraneous mate- 
rials come to the thermal stations mix- 
ed up with the coal. In recent mo 
we have been removing the stones on 
an extensive scale through the use of 
manual labour during the period from 
December, 1983 to June, 1984. We 
have removed as much as 7,500 ton- 
nes of stone by manual pickings. As 
a   result  of this,  the  performance   of 
equipments especially the mills 
has improved considerably. While - n 
the subject of coal, I would also like 
to caution that unless ihe development 
1 mines is taken on a big scale 
commensurate with the requirements 
of thermal ^neration 
in  the country -will face a seri 
sis .in the not too distant future "V 
the  Tuticorin  thermal     scheme 
clearer!   as early     as  in  197 
linked to collieries of Purushc; 

Kottadih and Nagarkonda in Ran' 
area.    But these mines are 3 
de' ven  after The 

ii expansion project and North 
Madras Project  for    which    sam 
from the Planning Commission is ex- 
eted [shortly are linked  to Kalinga 
it is not certain when these 
mines    are    going to  be    -developed. 
Therefore, a crash programme for the 
eloprnent   of   mines   and   ports   for 
handling  facilities   may  be  taken   up 

ediately. 
States like Tamil Nadu which have 
exhausted the hydel potential 
have no major potential of fossil fuel 
should be given priority in the loca- 
tion of nuclear plants. An immediate 
solution fo the serious problems faced 
by the Tamil Nadu State on the powei' 
front will be installation of gas tur- 
bines. Unfortunately, the nropc?ai 
r State for the installation 

of gas turbines oi' 300 MW capacity 
have not found favour with the Gov- 
ernment of. India. A reconsideration 
of this is urgently called for. I would, 
on this occasion, like to repeat the ob- 
jections we have already raised to the 
formula adopted by the Centre fo. 
sharing of power from Central pro- 
jects. Any sharing which is based on 
past consumption in the States hi Ihe 
legion is patently unjust, to States 
like Tamil Nadu which are already 
short of power. This formula further 
accentuates the shortage i 
States and aggravates inter-State im- 
balances.    I would press our view 

ed on antici- 
pated shortage in the States in the re- 
gion. In this context, I would like to 
draw the attention of the Government 
to a very important matter. Sir, the 
Government of • Tamil Nadu earlier 
pressed the Ceatral Government ior 
the location of a nuclear plant in the 
State and the. Government of India 
was k/nd enough to concede the de- 
mand by sanctioning the Madras 
mic Power Project with a generation 
capacity 1V1W in 1967.    At  that 
time there was a clear understanding 
between the -State and the Central 
Governments that the entire outrjut 
from Kalpakkam would be 
solely to Tamil Nadu to meet tbe ur- 
needs of the people. 
Again in 19*71 the Hon'ble Prime Min- 
ister in F4ajya Sabha gave catego 
assurance . to the question raise;' by 
Mr. IC. P. Munusamy. I request that 
the entire power from the Kalpakkam 
may be allocated to Tamil Nadu as 
promised   earlier. 

At this juncture, I would also like 
to, reiterate our request for early clear- 
ance of the third mine cut ar.d third 
thermal station of 1000 MW at Neyveli 
to be established during the Seventh 
Plan period. Power development is a 
long term process and there is often 
a time-lag of a decade or more bet ween 
conception of a project and its com- 
mercial operation. It is, therefore, es- 
sential that we should have a long 
term perspective plan for a period of 
9.0 years for each Stale. Then alone 
can     a   systematic     development    of 
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power potential be planned  and  rea- 
lised. 

While the Electricity Boards have 
been blamed indiscriminately ior their 
poor financial performance, it does not 
appear to have been recognised that 
a major reason ior this is tha policy 
 by the public sector under- 
takings of the Government of India. 
It is strange that while the State Elec- 
tricity Boards because of their socio- 
economic commitment, are not ill a 
position to run on purely commercial 
lines, the undertaking of the govern- 
ment of Inaia like Coal India, BHEL, 
etc., which are responsible for the in- 
frastructural and operational require- 
ments of the power sector, are allow- 
ed to work on purely profit-oriented 
lines. This results in the finances of 
the Electricity Boards being reduced 
to ruins. For instance, during the last 
five years, there has been an increase 
1 per cent in the price of coal, a 
200 per cent increase in Ihe price of 
oil and a 247 per cent increase in rail- 
way freight. It is an extremely easy 
operation for organisations like Coal 
India or BHEL, to show excellent work- 
ing results in terms of profits by over- 
charging the Electricity Boards who 
are their consumers. But it must be 
realised that the Electricity Boards 
cannot automatically pass on these in- 
creases in costs to their consumers. 
This is the principal reason for the 
financial travails of the Electricity 
Boards. If power has to be supplied to 
people at reasonable prices in the in- 
terest of socio-economic development, 
that is a responsibility that should be 
jointly shared by the Electricity 
Boards, BHEL, Coal India, etc, who 
all jointly constitute the power sector. 
It is a strange situation where Central 
Government undertakings are allow- 
ed to prosper at the expense of the 
States and State Government under- 
takings. Instead of the Centre giving 
financial assistance to the States, to- 
day tb ire is a reverse transfer of 
funds, tliat is, from the States to the 
Centre v tirough the device of adminis- 
tered p. ices. This is a, matter that 
gives cause for serious concern 

right-thinking men since it raises some 
basic issues of Centre-State relation- 
ship of far-reaching significance, it is 
this context that I woula urge mat 
there should be a total re-evaluation 
of the working of such enterprises as 
Coal India BHEL and fixation of 
different norms to assess their per- 
formance.   The    efficiency 0f    these or- 

[ed by 
the profit they made since that will 
only encourage them more and more 
to  exploit  the  Electricity Boards. 

It is well known that one oi the ma- 
jor reasons for the poor financial posi- 
tion of the Electricity Boards is the 
subsidised supply 0f power to the 
agricultural sector. The States are ob- 
liged to follow a policy of subsidised 
supply of power to ibe a 
sector. It is, therefore, essential that 
a mechanism is evolved by which a 
major part or the whole of the subsidy 
on the supply of power to the ag 
tural sector is borne by the Central 
Government. It is high time that all 
of us realised that the energy problem 
in the country cannot be solved by 
merely whipping the Electricity Boards 
It is a composite problem with many 
dimensions and involves many differ- 
ent sectors anQ authorities. AU the 
Central and State  agencies concerned 
at various levels have to come toge- 
ther and try to evolve a total compre- 
hensive solution. We are fortunate 
today that at least three of the major 
components of the energy sector, 
power, coal and oil, are under the 
charge of the same Minister at the 
Centre. We, therefore, look up to you, 
for help in enabling the State Electri- 
city Boards to play their real role 
effectively. 

Sir, if you will permit me for one 
minute,    I will say one thing    more. 
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SHRI SUSHIL CHAND MOHUNTA 
<Haryana): Mr. Vice-Chairman, Sir, I 
must support the views expressed by 
Mr. Ramanand Yadav because he has 
properly castigated the Government. 
He has pointed out the faults in the 
policy of the Government of India. 
He has also pointed out very elabora- 
tely the corruption rampant in this 
Department of Electricity. Mr. Rama- 
nand Yadav also pointed out that the 
thefts which have repeatedly occurred 

in this Department and the incompe- 
tence of this Department has been very 
clearly brought out by him for which 
I support him. 

SHRI RAMANAND YADAV: I know 
your motive. 

SHRI SUSHIL MOHUNTA: I 
actually thought Mr. Ramanand Ya- 
dav was trying to make a place for 
himself on this side, though I never 
knew that what he was saying were 
his own views. 

 
SHRI SUSHIL CHAND MOHUNTA: 

Now, coming to this Bill I must say 
that I am reminded of what Shakes- 
peare said through the mouth of Cas- 
sius in his famous play 'Julius Ceasar'. 
I quote: 

"The fault, dear Brutus, is not in 
our stars, but m ourselves, that we 
are underlings." 

After 37 years of planning, after a 
number of Plan periods, after 37 pre- 
cious years, after this biff planning, 
we have come out with this amend- 
ment that in one particular Section of 
the Electricity (Supply) Act, instead of 
We have not yet learnt a lesson that 
Rs. 1 crore, we will have Rs. 5 crores, 
this country is backward today. We 
are at the lowest rung in the developed 
society because you could not envisage 
plan for providing electricity on a 
large scale to the people of this coun- 
try. And what has happened in its 
wake? We have suffered industrially, 
we have suffered in the agriculture sec- 
tor, we have suffered in the self- 
employment sector, and the net result 
is that we are poorer today. When 
the other countries have gone up,   we 
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have gone down. Whatever our posi- 
tion might be in 1947, our position 
today is still below that. The people 
below the poverty line have multiplied. 
Today we have more than 50 per cent 
of our population living below the 
poverty line all because you could not 
think that this is a living country, this 
is  a developing  country  and that for 

 a developing country, they need food, 
they need raw material, .they need 
infrastructure. And electricity is the 
basic raw material for any develop- 
ment of this country. Without electri- 
city, we could not go. As Shri Rama- 
nand Yaoavji has correctly 
pointed out, the Russians after the 
Revolution in 1917 realised that Rus- 
sia cannot progress without providing 
adequate electricity and that unless 
the people are made to earn, they 'are 
made io work and they are provided 
avenues of work, Russia cannot be- 
come rich. They envisaged it and the 
first thing which the Russians did in 
their planning was that they provided 
for electricity. Here, we never thought 
of it. And we have not thought of it 
till today. And it seems that the only 
wisdom that we have acquired today 
is that from Rs.  l  crore we want to 

.increase the limit to Rs. 5 crores so 
that the State Governments may waste 
their five  crores  of  rupees down the 

 drain. Before he goes in for an 
amendment, I want to ask the hon. 
Minister one thing; What does he think 
and what is going to happen fo Rs. 5 
crores? What projects can we have 
with Rs. 5 crores that would supply 
electricity to the State? We need 
electricity in a big way. After all, 
there may be thermal plants here^nd 
there, small generation units here and' 
there. They do not solve the problem 
oi electricity even in a small State like 
Haryana. What about big States like 
Uttar Pradesh and Maharashtra? You 
are giving Rs. 5 crores to every State. 
What are you going to do with the 
schemes worth Rs. 5 crores? What 
are you going to do with that unless 
you want that Rs. 5 crores to go 
waste, to go down the drain and peo- 
ple put it in their pockets, the people 

becoming rich and the country becom- 
ing poor. If this is the aim, I think, 
your amendment is correct. But, if the 
aim is to provide electricity to every 
village, to every household, then I am 
very sorry to say that I cannot under- 
stand what project do you envisage in 
five crores of rupees. And what is 
your planning? What is your planning 
today to provide electricity to. *ne 

country up to the turn of the century? 
I can understand if you say that we 
have a scheme by which by the turn 
of the century so much electricity will 
be generated from this project and so 
much will be generated from that pro- 
ject and that by that time every vil- 
lage, every household would be hav- 
ing electricity and we would have big 
industries running on it, small-scrlc- 
industries running on it, self-employ- 
ment schemes running on it, and agri- 
culture sector running on It. 
5 PM. I can understand if you say 
that. You have .no scheir.e. 
Even today the position is 
that the crops in Haryana are failing. 
The cotton crop, the paddy crop is 
failing because there was a breach in 
the Bhakra canal. You have no elec- 
tricity to provide us with the result 
that all those crops have famishe.i 
without water. They have been finish- 
ed. There is not a grain. You won't 
have a grain of paddy or rice in Hiss ar 
District. Not a grain of paddy will be 
grown and there will be no cotton 
crop. This is your achievement cf 
providing us electricity. We should 
not have been dependent upon only 
one system. If one system failed, the 
other system should have been of uti- 
lity to us.    It is not there. 

Now, the position of Bihar has been 
retold to you by Mr. Ramanand Ya- 
dev. He says that in Bihar they do 
not get electricity even for one hour. 
Even Shri Ramanand says that and 
you have been in power for the last 
37 years and this is your achievement 
in Bihar. Then you don't think of this 
big country together. Don't think of 
small regional units. You should think 
that this electircity, water, these are 
raw materials for the benefit of the 
entire length and breadth of this cour.- 
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try. You have a grid system in this 
country. For that grid system these 
conceptions do not go together. The 
regional concept of providing electri- 
city and of the Central grid system 
cannot go together. It is the duty of 
the Central Government to see that 
each State according to its need is 
provided electricity. And ii it is to 
be at the direction of of the Central 
Government then why should the State 
Government be financing its projects 
lor producing electricity to the tune 
of Rs. 5 crores. I cannot understand. 
Lately we have known about the 
Naphtha-Jhakhri complex which can 
come up. It has not yet been started 
it can come up in Himachal Pra- 
desh and it can provide so much elec- 

Lty that it can feed the whole of 
Punjab, Haryana, Rajasthan and Delhi. 
That project has not yet been initiated. 
Then we have the Ravi-Beas dam. 
Think of the electricity that could be 
generated from the Ravi-Beas dam. 
How many years have been wasted, 
tell me. We got the water in 1960. 
This dam was envisaged even earlier 
and till today the water is going to- 
wards Pakistan. We cannot utilise the 
water and there is no generation of 
electricity. The generation of electri- 
city from the Ravi-Beas and Naphtha- 
Jhakhri, both could have met our 
needs at least for the next five to ten 

rs for all these three States, name- 
ly, Punjab, Haryana and Rajasthan. 
But no, there is no effort in this direc- 
"lion. 

Now he wants that by this simple 
amendment of putting five instead of 
one he can achieve the objective of 
having .this country reach the year 
2000 A.D. and yet be prosperous and 
self-sufficient in electricity. I cannot 
understand. This won't pay. you 
must first make up your mind that 
electricity is to be generated on a 
large scale through the Central Gov- 
ernment with the control of the Cen- 
tral Government and electricity is to 
be distributed by you or it is an un- 
important subject to be looked after 
hy  the  States   so  that  the    State     gene- . 

rates or does not generate, it is not 
your headacne. If the cropj famish or 
they die in Haryana, it is not your 
headachem. If the industries do not 
run in Haryana, it is not your iKai- 
ache. But in spite of that I tell >ou 
that Rs. 5 crores is not surHcieaj to 
start any major project of generation 
of elt'ciriCiiy. So, lfie am.eauxae.at rs 
useless. It has no meaning. It has no 
objeciive. The bbje'ctive to be ach- 
ieved or which you want to achie.e 
is not reflected in what the . 
Bill says.   It will go , whether 
we like it or not, it will go through, 
but if it goes through, I do not kr.ow 
how the country will stand to benefit 
by jt or how any State or any project 
is going to be helped by it. Can 
recount to me—I would be wiser—how 
many projecis are languishing in the 
States for being completed because the 
Rs. 5 crore limit was not introduced 
earlier. If you can tell me of any 
worthwhile 'project in any State, 1 
would be deeply indebted; I do not 
know. So, I wou'd again ask you, 
leave aside all prejudices, leave aside 
ali the previous planning which has 
failed. Mr. Ramanand Yadav said 
that your previous planning has failed' 
the country; the country has become 
poorer. Reverse the whole process; 
be bold to take up guts and get your 
department and experts together and 
ask them how to proceed ahead In the 
country afresh. Forget the past; start 
afresh for the future so that what you 
have missed, what the people have lost 
because of your faulty planning, yo,u 
can compensate them by the turn of 
the century. If you can do this, it 
wouW be a very valuable service to the 
country. If you cannot, this amend- 
ment, 1 can tell you. would not 
you any   farther. 
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THE VICE-CHAIRMAN (SHRI J. P. 
GOYAL): Is it the loss by pilferage or 
the loss bj'.. 
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THE VICE-CHAIRMAN (SHRI J. F. 
GOYAL): Now, Mr. Satyanarayan 
Reddy. Be brief. We have to finish the 
Bill today. You can speak any number 
oi things. But be brief. We have been 
given only two hours for this Bill. Of 
course, I have given more time to 
some other Members. Do not repeat the 
points which have already been cover- 
ed. 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh) : All right. I will 
not repeat what has been said by the 
other Members. I wiH only make three 
or four points, 

THE VICE-CHAIRMAN (SHRI J. 
P. GOYAL); Because the time is 
short, I am requesting you to be 
brief.. 

SHRI B. SATYANARAYAN REDDY: 
You have not prevented any other 
Member from taking more time. But 
when I begin to speak, you say I 
sho,ul(j not take more time. 1 do not 
understand  this. 

THE VICE-CHAIRMAN (SHRI J.P. 
GOYAL): I myself told you that I 
have given'more time to some other 
Members. But now the time is short. 
Please be brief. 

SHRI B. SATYANARAYAN REDDY: 
Mr. Ramanand Yadav has taken one- 
hours nearly and you dj(j not say 
anything. 

.THE VICE- CHAIRMAN (SHRI 
J. P. GOYAL): .1 thought he was 
talking our language. But yo.u are 
talking like him now. Anyway, be 
brief. 

SHRI B. SATYANARAYAN REDDY: 
Whv do you tell nv, all these things 
and waste my time? Don't tell me 
all  these  things   and  waste  my  time. 

<v 
THE     VICE-CHAIRMAN (SHRr 

J. P. GOYAL):  All right. Be brief. 

SHRI B. SATYANARAYAN REDDY: 
Sir, the scope ot the present Bill, the 
electricity (Supply) Amendment Bill. 
1384,  is  very  limited.  There  are  two 
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by 50 to IOO per cent in some cases. 
So this is the state of affairs. I do 
not know how we are going to pro- 
gress at such speed. So I would like 
to point out to the Minister and the 
Government that the delay in this 
regard should be taken seriously &nd 
these projects which are essentia! to 
the progress of the country should be 
completed in time. 

In this connection I would like to 
point out here, and I have also in this 
House so many times slated, that as 
far us Andhra Pradesh is concerned, 
all these projects, hydroelectric pro- 
jects and other important projects 
' should be considered as national pro- 
jects and all the finances required for 
these projects should be provided by 
the Centre. They should not simply 
depend upon the States for their com- 
pletion. The Planning Commission and 
the concerned authorities should see 
to it that all these projects should be 
completed in time and no financial ex- 
cuse should be given. The Finance Mi- 
nister is here. Sometimes it is. said for 
example, that to the Railway Depart- 
ment the Finance Ministar is not 
granting finance and'therefore we are 
not going ahead with some schemes. 
In   the   same   way,   the  hydro-electric 

ing com- 
pletion should not be held up due to 
financial difficulties. So we have to 
take urgent steps to sec that all such 
projects should be completed in time. 

So far as Andhra Pradesh is con- 
cerned, there are. many important 
projects which need immediate atten- 
tion. For example, we have drawn the 
■ntion of the Central Government 
on more- than one occasion to the fact 
that the Ichampalli Hydroelec 
cum-irrigation project is there. This 
requires the constitution of a Board 
consisting of the representatives of 
Andhra Pradesh, Karnataka and 
Madhya Pradesh. The Central Govern- 
ment has not given permission. So 
far nothing has been done. So due to 
the non-sanction by the Central Go- 
vernment the project is being held up. 
No meeting has  been  held so far. So 
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I want that the Central Government 
and the Minister should lake imme- 
diate steps to see that this is sanction- 
ed immediately. 
Another important hydro-electric 
projects in Andhra Pradash is Mana- 
guru project, which is pending. We 
have drawn the attention of the 
Central .Government to- this on more 
than one occasion. No .steps have been 
taken in this regard.. Of course, 
different States have put fjrth their 
demands for setting up nuclear hydro- 
electric projects in their areas.' There 
was one Committee known as Dr. H.N. 
Sethna Committee set up by Central 
G-ivernment. This Committee has ins- 
pected several sites io different States, 
especially in southern States, &nd this 
Committee has also gone to Andhra 
Pradesh and inspected thoroughly the 
Nagarjunasagar area. This Committee 
has come to the cenclusiqn and 
has submitted a report to the 
Central Government that the area 
near Nagarjunasagar in Andhra 
Pradesh is most suitable for setting 
up a nuclear project in that area. I 
do not know what steps the Central 
Government have taken in this re- 
gard. I have raised in this House this 
question on that occasion and the 
concerned! Minister had stated, and 
even the Prime Minister h*ad stated 
that the report has been submitted. 
And it is under consideration and I 
do not know how many years it will 
take. The State Government is ready 
to provide all facilities to set up a 
nuclear project at Nagarjunasagar. 
I would like to request the hon. 
Minister that all the important pro- 
jects which: are pending either for 
grant or sanction or for sanctioning 
financial aid should be taken into 
consideration immediately and no 
further dfclay sh,ould take place. I 
am not speaking for Andhra Pradesh 
alone. It may be for Andhra Pradesh. 
or Tamil Nadu or Karnataka or Bihar 
or Uttar Pradesh. We are concerned 
with the whole nation and not simply 
with  one State.    All    such    pending. 

 
I 

projects, whichever may be the state, 
should be completed immediately and 
the necessary aid should be given by 
the Central Government to the State 
Governments SO that the country may- 
go ahead. 

SHRI S. W. DHABE (Maharashtra): 
Mr. Vice-Chairman, Sir, the Electri- 
city  Supply Act...   (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
J. P. GOYAL): When a Member 
speaks please, don't disturb. I think 
the debate has been going on well, 
I do not disturb any Member because 
if I disturb, time is consumed. If you 
disturb, also time is consumed. It is 
better to take notes when a Member 
speaks and then you can reply when 
your   ''•urn   comes. 

AN HON. MEMBER: Your bell is- 
not  working. 

THE   VICE-CHAIRMAN: (SHRI 
Ji. P. GOYAL): I may tell the hon. 
Members that it is a very important 
matter. You know what happened in 
Delhi and in four neighbouring States 
where there was no light due to the 
failure of thermal power plant at 
Obra. If the Government does net 
bring a comprehensive Bill, then what. 
is the use of this 1000 or 500 Kws. 
This is my view. You can accept it or 
not. I have a right to express my 
opinion. 

SHRI S. W. DHABE; Mr. Yadav was 
the champion batsman who criticised 
the policies of the Government. There- 
fore, we all support him in his. right 
criticism of the Government. The 
Rajadhyaksha Committee gave certain 
findings which are very alarming. 
The capacity utilisation is 46 per cent. 
Transmission losses are 21 per cent. 
Pilferage losses are 23 per cent. There 
is not even one department of Electri- 
city and Power which is working effi- 
ciently. The result is that power pro- 
jects were not completed on schedu- 
le.    There is no location policy.  The 
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policy which has  been settled by the 
Government for capative      power 
-tations    is       net      being     followed. 
In    my    State,      in    spite    of      the 
oppostion  of  the citizens  of Bombayj 
thermal  power  station  of  500  MW 
has   been   given   to   Tata.   The     coal 
jomes   from  a  distance  of  S00  miles 
Irom   Vidharbha   area.   This     power 
station   should   have   been   located   at 
Vidharbha. In spite  of tlie  opposition 
by  the  citizens  of   Bombay.,   the   Go- 
vernment   is   insiting  on   having    the 
lowers station at Bombay against the 
location  policy  for      captive     power 
stations. The coal belt for that thermal 
power station is in the Vidarbha-Nag- 
pur area. Secondly, I find from      the 
"Rajadhyaksha  Committte  report  what 
' he failures of the thermal power po- 
,)ie. The reasons are given at page 
10, it says:   "In short, the power short - 
ages during the  last  decade  can     be 
attributable  to  three  ma.
 tors.
" 
They are: Delays in implementation 
of projects, inadequate investment in 
transmission and distribution system, 
nd lack of integrated approach in 
the operation of the regional grids and 
over-utilisation of thermal generation 
capacity. For these three reasons he 
lias given a -number of recommenda- 
tions and he has suggested the over- 
haul.: I the Electricity (Supply) 
Act.  Though the  Electricity (Supply) 

Act was made in  1948   a few amend- 
ments   have   been  made.  The     major 

. am ts which are required "under 
Sections 5 and 16 are not carried out 
State Electricity Boards today consist 
of 3 to 7 members. Out of two, one il 
n electrical engineer and the othet 
is an accountant. There is no represen- 
tation of labour, there is no represen- 
tation of the consumer on the State 
Electricity Board. The result has been 
that we have a small committee of 
three to four persons in whom all 
economic powers are concentrated, ali 
administrative powers are concentra- 
ted. At least, today the position is 
that unless the number is increased 
to 15—that is the view of the Experts 
Committee—this Electricity Board wil: 
not be able to function effectively. 
Similarly,   under   Section   16   of    the 

Act the labour, is put in the Consul- 
tative Committee. They have no 
powers. Now, you are talking of parti- 
cipation of labour in management in 
important industries, in public sector 
units. Why are you not amend.ng 
Section 5 of the Act where by tne 
labour can be represented in the 
management of the Boa.'ds and the 
Boards can be made elective instru- 
ments? 

Sir, I do not want to go into all the 
recommendations of   the Rajadhyaksha 
Committee.  But this is one import.-mt 
sector  which   affects  the     whole  life. 
And  if  we want  quick  economic  and 
social changes in our country, ther.; is 
no   other   method      except      through 
speedy   generation   of  power.   In   this 
vital sector, the major decision  which 
the Government has to  take is  what 
ia the policy that they should pursue. 
Sir,  in  China_ for the thermal power 
stations, char coal is the raw material. 
Coal is not a renewable resource and 
it is bound to be exhausted in future, 
in  some  years.  In  China  they    have 
introduced   a   system   whereby    they 
have  got .small  power stations of  IOO 
MW  depending  upon forestry and on 
wood.   And   the   scheme   is  successful 
and  they  have  a  number  of     power 
stations there.  Now.  we  ave thinking 
of super  thermal  power  stations.  For 
the super thermal power stations, the 
main   thing   that   we   tire   lacking   is 
that  we  have not  got  the  equipment 
with  which  we  can install     capacity 
having 5,000 or  10000  MW in  super- 
thermal power stations. 

Sir, in reply to my Unstarred' 
Question No. 729, dated 30th July, 
1984, it has been stated that in the 
Chandrapur super thermal station 
which is located at Chandrapur in 
Maharashtra State, the capacity ts 
going to be 3 500 MW. The Govern- 
ment is going to call for global ten- 
ders. This policy of the Government to 
call global tenders for equipment was 
opposed in this House. When we have 
got the Bharat Heavy Electricals 
which is manufacturing the equip- 
ment for 210 MW for power stations, 
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why   cannot   they     manufacture     the 
equipment   for   500   MW?   And     if 
500  MW. equipment cannot be manu- 
factured in the Bharat Heavy Electri- 
cals, is it not proper for the Govern- 
ment  to  have  power  stations    which 
will  have only  210   MW?   Now,   here, 
in   the   global   tenders,   foreign   con- 
tracts   and  foreign   commissions     and 
pilferage  and  all the  things  come in 
the  way of proper implementation of 
the   sniper  thermal   power      stations. 
Therefore,  I  would  like  to  have    an 
assurance  from   the      Minister     that 
they will not import any    equipment 
for the erection of the power genera- 
tion  plants  and that they will    only 
give  the orders  to the Bharat Heavy 
Electricals   which   has   got     enough 
world   reputation.      They   have       the 
standard     equipment     and  they   can 
manufacture   it.   If   the      indigenous 
capacity   is  not   utilised   and     if   we 
allow    the power    sector, then      the 
floodgates of corruption wiH be opened 
and it will be harmful to our country. 
Sir, the last question    which I would 
like to know from the hon. Minister is 
what  is the  Government's     policy  in 
regard   to  the     employment  of  large 
labour. These power stations are em- 
ploying  casual  labour   in  large   num- 
bers on construction. The Central Elec- 
tricity   Authority has  got  one  propo- 
sal which is called the regional power 
corporation. They are constructing tlie 
super thermal     stations  in     Madhya 
Pradesh and power will be shared bet- 
ween three or four States. Now there 
is no  agency with the Central     Gov- 
ernment  for  the     supply  of     power. 
Either they will     have  to  go  to  the 
State   Electricity  Boards   of     Madhya 
Pradesh  or Maharashtra,  which     will 
not be possible if there is more than 
one State involved. There is no single 
machinery for the supply of electrici- 
ty  now under  the  Central  Electricity 
Authority. The Act also does not pro- 
vide for the regional    power corpora- 
tions which will be not like the Stale 
Electricity Boards for more than  one 
region. We are spending huge money in 
investment. Why is the    Government 

not coming up with an amendment to 
have regional power corporations 
which wiH be covering more th: n ' 
one State and which can manage the 
supply of power to more than one 
State through super thermal power 
stations. These are the new problems 
'coming up. I am sorry to say that in 
both the Houses we have devoted five 
to six hours on this matter and we 
have seen that aC number of problems 
are there to, which the Governme! 
not paying any attention. 'This was 
the occasion when all amendments 
could have been brought forth and tb< 
Government could have taken power 
to itself in a general way that ihe 
Government can decide from time to 
time what should be the limit insi- 
of saying that it will be Rs. 5 crores. 
As you have rightly said, Sir, this is 
an important'sector where the interest 
of the whole nation is involved. The 
Government should, in fact, have a 
national power policy which will be 
effective   and  useful to  our  country. 

THE VICE-CHAIRMAN (SHRI J. P. 
GOYAL): Shri V. Gopalsamy, net 
here. Yes, Shri Kar. 
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SHRI ARIF MOHD.     KHAN:     All
right, Sir. 

THE VICE-CHAIRMAN (SHRI J. P. 
GOYAL); Please do not use those 
words. It bas been a very dignified 
debate. These words will be removed. 
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THE VICE-CHAIRMAN (SHRI J. P. 

GOYAL): The question is: 

"That the Bill further to amend 
the Electricity (Supply) Act; 1948 
as passed by the Lok Sabha, be 
taken  into  consideration." 

The motion was adopted 
THE VICE-CHAIRMAN (SHRI J. P. 

GOYAL): We shall now take up the 
clause by clause consideration of the 
Bill. 

Clause 2 was added to the Bill. 

THE VICE-CHAIRMAN (SHRI J. P. 
GOYAL): There is one amendment 
by Shri Aladi Aruna and Shri Ram 
Naresh Kushawaha: 

"That at page 1, line 18, lor the 
words 'live crores ot rupees' the 
words 'ten crores of rupees" be 
substituted." 

The question was put and the mo- 
tion Was negatived. 

Clause 3 was added to the Bill. 

Clause 1, was Enacting Formula and 
the Title were added to the Bill. 

SHRI ARIF MOHD. KHAN: Sir, I 
beg to mo.ve that the Bill be passed. 
The question was put and the motion 
was adopted. 

THE VICE-CHAIRMAN (SHRI J. P. 
GOYAL): The House stands adjaurn- 
ned till 11.00 a.m. tomorrow. 

The House then adjoirned 
at four minutes past seven, 
of the clock, till eleven of the 
clock, on Wednesday, the 1st 
August, 1984. 
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